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 Mr.  Speaker:  The  question  is:

 “That  this  House  agrees  with
 the  Forty-fifth  Report  as  amend-
 ed  by  the  Forty-sixth  Report  of
 the  Business  Advisory  Committee
 presented  to  the  House  on  the
 4th  March  and  9th  March,  1966,
 respectively,”

 The  motion  was  adopted,

 2.5  hrs.
 RE.  CALLING  ATTENTION

 NOTICE—QUERY
 Mr.  Speaker:

 tion.
 Bill  for  considera-

 Shri  S.  M.  Banerjee  (Kanpur):
 Sir,  I  asked  for  your  permission.

 Mr.  Speaker:  I  have  requested
 him  that  he  should  first  look  into  it.

 Shri  S.  M,  Banerjee:  Not  that;  I
 wanted  to  submit  about  a  particular
 issue.

 Mr.  Speaker:  What  kind  of  issue?

 Shri  S.  M.  Banerjee:  In  my  cal-
 ling-attention  notice  on  coalmine
 hunger  strike  and  the  situation  there
 {  have  also  put  a  note.  It  is  a  pure
 and  simple  sentence.

 Mr.  Speaker:  I  do  not  argue  here.
 Shri  S.  M.  Banerjee:  I  am_  not

 arguing.  It  is  a  Central  matter  and
 I  simple  requested  that  if  you  decide
 not  to  allow  that  calling-attention
 notice,  kindly  ask  the  Labour  Minis-
 ter  to  make  a  statement  on  this.

 Mr.  Speaker:  All  right.
 Shri  S.  M.  Banerjee:  People  are  on

 hunger  strike  for  the  last  eight  days.
 Shri  Indrajit  Gupta  (Calcutta  South

 West):  A  short  notice  question  on
 the  same  subject  has  been  admitted.
 I  gave  the  notice  six  days  back.
 People  are  on  hunger  strike.

 MARCH  10,  966  Imports  and  Exports
 (Control)  Amdt,  Bill

 Mr.  Speaker:  I  have  asked  him,
 tthe  Labour  Minister,  either  to  answer
 the  short  notice  question  tomorrow
 or  he  might  make  a  statement.
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 IMPORTS  AND  EXPORTS  (CON-
 TROL)  AMENDMENT  BILL—Contd.

 Mr.  Speaker:  The  House  will]  take
 up  further  consideration  of  the  fol-
 lowing  motion  moved  by  Shri
 Jaganath  Rao  on  the  9th  March,
 1966,  namely:—

 “That  the  Bill  further  to  amend
 the  Imports  and  Exports  (Cont-
 rol)  Act,  1947,  be  taken  into  con-
 sideration.”

 Shri  Warior  may  continue  his  speech.
 Shri  Warior  (Trichur):  Sir,  yes-

 terday  I  wanted  to  speak  in  some
 detail  about  the  import-export  policy
 as  a  whole  because  the  report  of  the
 Import-Export'  Control  Organisation
 for  the  year  1964-65.  is  out,  but  since
 the  General  Discussion  on  the  Budget
 is  to  start  immediately,  I  will  not  take
 much  time  of  the  House  and  keep
 the  House  in  suspense’  until  that
 time.  I  will  only  make  two  important
 points.  It  is  high  time  that  the
 Government  give  due  consideration
 to  the  problem  of  taking  over  the
 entire  import-export  trade;  that  is,
 nationalise  the  foreign  trade  as  a
 whole.  I  think,  it  is  now  the  proper
 occasion  for  that.

 Now,  exporters  are  entitled  to  half
 the  amount  of  export  for  importing
 commodities  which  they  like.  I  want
 stricter  contro]  on  this  by  the  Depart-
 ment.  If  these  imports  are  allowed
 for  development  of  those  industries
 from  which  they  are  exporting,  there
 is  some  sense  in  it;  but,  suppose,  an
 exporter  is  importing  with  half  that
 amount  those  consumer  goods  which
 are  already  available  here  and  which
 are  indigenously  produced,  there  will
 be  much  competition  and  unhealthy
 rivalry  between  these  importers  and


